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IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

FRIDAY, THE TWENTY FIRST DAY OF AUGUST
TWO THOUSAND AND TWENTY SIX

PRESENT

THE HONOURABLE THE CHIEF JUSTIGE APARESH KUMAR SINGH

ARBITRATION APPLICATION No:245 of 2025

Between:

1. Sai Vani Hospitals Ltd., Represented by its authorized person and Director
Dr. K. Rama Rao, S/o Late Madhava Rao, Having its registered office at 1-2-
365/36/6 and 7, Ramakrishna Math Road, Domalguda, Hyderabad- 500029.

2. Dr. K. Rama Rao, s/o Late Madhava Rao, Aged. 85 years, Occupation.
Doctor, Rio 8-2-4171N1, Plot No.56, Road No.04, Banjara Hills, Hyderabad-
500034.

3. Dr. K. Sharada Vani, w/o Dr. K. Rama Rao, Aged. 83 years, Occupation.
Doctor, Rl/o 8-2-417|N1 , Plot No.56, Road No.04, Banjara Hills, Hyderabad-
500034.

...Applicants
AND

1. M/s Rudhira Health Services, A registered Partnership firm, Represented by
its Partner, Sri K. Purnachander, s/o K. Sudhakar R/o 8-7-'165, Flat No. 203,
Kalpana Residency R. R. Nagar Old Bowenapally, Secunderabad.

2. Sri K Purna Chander, S/o K. Sudhakar, Aged. 47 years, Occupation.
Business, Managing Partner of M/s Rudhira Health Services Residence At
8-7-165, Flat No.203, Kalpana Residency R. R Nagar, Old Bowenpally,
Secunderabad 500 011 Cell .9703802995 Also at. Rl/o H.No 1-1-365/A, Flat
No 106, Hima Sai Heights, Jawaharnagar, Bakaram Musheerabad,
Hyderabad, Telangana - 500 020.

3. Dr. Jeevan Reddy Alety, Aged. Not known to Applicant, Occupation. Doctor,
Partner of M/s Rudhira Health Services Fi./o Plot No 136, Sai Nathpuram Near
Sai baba Temple, Dr. A S rao Nagar ECIL, Hyderabad Telangana - 500 062.

... Respondents

Arbitration Application under Section 1't of the Arbitration and Conciliation Act,
1996 praying that the High Court may be pleased to appoint a sole arbitrator for the
purposes of adjudication of all disputes arising out of the Lease deed bearing
Document No. 2353 of 2024 dated 31 .05.2024 executed between the Applicants and
Respondents and for passing of an award in interests of justice.



Counsel for the Petitioners: SRI P VIDHYADHAR GOUD, REPRESENTING
SRI R SUSHANTH REDDY

Counsel for the Respondents: _ _ _ _

The Court made the following: ORDER
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IN THE HIGH COURT FOR'I'HE STA'I'E OF TELANGANA
AT HYDERABAD

THE HON'BLE THE CHIEF JUSTICE SRI APARESH KUMAR SINGH

ARBI'IRAT'ION APPLICATION No.245 Ol- 2025

DATED: 21.08.2026

Between:

Sai Vani Hospitals Limited,
Represented by its authorized person and Director,
Dr. K. Rama Rao and 2 others

... Applicants

ANI)

M/s. Rudhira Health Services.
A registered Partnership Firnr,
Represented by its Partner,
Sri K. Pumachander and 2 others

.. Respondents

ORDER:

Heard Mr. P. Vidhyadhar Goud, learned counsel representing

Mr. R. Sushanth Reddy, learned counsel lor the applicants

Mr. Justice Abhinand Kurnar Shavili, lonner Judgc of this Court, as an

independent Arbitrator to adjudicate the dispute between the parties. The order

'r. dated 17.07.2026 is extracted hereunder for easy reference:

''Heard Mr. P. Vidhyadhar Goud. lealned coursel representing Mr. R

Sushanth Reddy learned counsel lirr the applicants.

2. By order dated 17.01 .2026, this Cor-rrt proposed to appoint
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[(cspot]dents harc |rot entercd appearance despire service ol notice througlt
paper pLrblication. On tlrc prcr ioLrs date. the matter uas adlourned to graut indulgence
to Lhc rcspondents trr cnlcr appearancc. 'l ill date. the respondents have not en[ered
appearance.

The parties hare entered into a lease deed to rvhich the applicants are the
lessees. In respect of the dispLrtes relating to lease rent, security deposit and GST. the
applicants hare rn."oked arbitratiol ClaLrse I I under the lease deed by notice dated
15.09.2015. Ilor.rever. no rcply \{as rcceived front the respondents. Thereafter. the
apPlicants hare approacherl this Court ibI appointrnent of an irrdependent arbttrator
Ltnclcl Seclion I I olthe Arbitration and Conciliation,\ct. lS66 (lrereinafter referr.ed to
as thc Act )

As obse-ved hcrei a[rore. tllc rcspondents ha\,e no1 entered appearance
despite senice of rlotice. Iherefble. the Iearned counsel lor the applicants sLrbrnil.s
that this CoLrrt mat procced to appoiIt an independenr ar bitrator.

After hearing the learned coLrnsel for the applicants and taking note of the
do.Lrnrents placcd. ir appears that under the lease deed entered into between the
partlcs. there e\iited a dispUte iI r'elarion to pa),lrent ,]f oLrtstanding clues of lease rent,
secLrlitr deposit a rd CS l . lbr rclease o1'u hich the applicants have invoked Clatrse I I

of lhe lcase deed ri hich prcrr icles fbl albitration bv a sole arbitrator under the Act vide
noricc datcd L5 09 l0l5 rrhich has not bcerr replied. ln such circurnstances. thc
ingredicnts lirr irrrocat on Lrl the.jLrlisdiction olthis couft ltave been satisfied.

I. lherefore, propose to appoint ; lormer Judsc of thrs CoLrrt Mr. Justice
Abhinand Kumar Sharili (residing at D.No. l0-3-555. Vilayanagar Colony. Near
Andhra Bank (,howrasta. IJyderahad-500057: Mobile No.944089630j) as an
AIhit|ator to adjLrdicate the dispLlte bet\\,een the applicants and respondeut No.l. The
proposerl Arbitrator rs reqLrcsted to submit his consent and a declaratiorr in ternts of
Section l2( J) read vuith SchedLrle Vl o i the .lrbitr.ation and Conciliation Act. 1996.

Registrv is direcred lo ccrnlnunicate this order to the proposed Arbitrator.
lhe rnatter hc iistcd alicr tiro rreelis r.vilh the response, ifany. ofthe pr-oposed

Arbitrator."

3. I'he proposed Albirrator has submitted his consent along with a

declaration uncler section 12( I ) ol thc Arbitration and Conciliation Act, 1996

(fbr short, "the Act"), by letter dated 14.08.2026

4. Learned counsel tbr the applicants, therelbre, submits that appointment of

the proposed Arbirrarot ma\ bc con tlnxed

5 [n rhat 
'iew of the ,ratter. I he.eby appoint Mr. Justice Abhinand l(umar

Shai,ili (r'esiding at D.No.l0_j-555, Vi.iayanagar Colony, Near Andhra Bank
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Chowrasta, Hyderabad-500057; Mobile No.9440g96303), ro acr as an

independent Arbitrator in respect of the dispute between the parties.

6. Registry is directed to serve a xerox copy of the entire pleadings to the

leamed Arbitrator. The leamed Arbitrator is requested to keep in mind the fee

prescribed in Schedule IV of the Act and the time limit prescribed under

Section 29A of the Act.

l The Arbitration Application is, accordingly. disposed of.

Miscellaneous applications pending, if any, shall stand closed.

SD/- M. VIJAYA BHASKER
JOlNT REGISTRAR

//TRUE COPY//

SECTION OFFICER

1. Sri Justice Abhinand Kumar Shavili, residing at D.No.10-3-555, Vijayanagar
Colony, Near Andhra Bank Chowrasta, Hyderabad-500057; Mobile
No.9440896303. ( By Special Messenger ) ( Along with a copy of affidavit
and material papers)

2. One CC to Sri R Sushanth Reddy, Advocate [OPUC]
3. Two CD Copies

ABK/GNK

To,
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HIGH COURT

DATED: 2110812026

ORDER

ARBAPPL.No.245 of 2025

DISPOSING OF THE ARBAPPL
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